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LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

MK SPEAKER: The Committee
un Abscnce of Members from the
Sittings of the House m their Third
Report have recommended that leave
of absence be granted to the follow-
ing three Membcrs for the perieds
andwnind geainst each:

1 Shri Karpoor1i  Thakur—20th
June, o Bth August, 1977 (Second
Ses lon) and 14th  November, to
22nd November, 1977 (Thard
Sesson)

2 Shr1 Y Shaiza—I18th June to
8th August, 1877 (2nd Session) and
14th November, to 20th November,
1977 (4rd Se*siun)

3 Shr1 Ram Naresh Yadav—-20th
June, to 8th  August, 1977 (2nd
Session) and 14th November, to
22nd November, 1977 +3rd Session)

Is it the pleasure of the Housc that
leave as recommended by the Com-
mittec may be granted?

SOME HON. MEMBERS Yes

MR SPEAKER: The Members
will be informed accordingly.

PUBLIC ACCOUNTS COMMITTEE
FourtH REPORT

SHRI C. M. STEPHEN (Idukk:)"
I beg to present the Fourth Report of
the Public Accounts Committee on
paragraphs relating to Income-tax
included in Chapter III of the Reports
of the Comptroller and Auditor
General of Inide for the years 1973-
:él :ﬂnﬂ g‘-ﬂﬁ, Jinlar Suvermmant

) enue Receipts, Vol 1I,
Direct Taxes. e =
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STATEMENT RE. AMENDMLNTS TO
PULSES AND EDIBLE OILS (STOR-
AGE CONTROL) ORDER, 1977

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI MOHAN DHARIA) I
rise to make a statement on some
amendments the Government propose
to 1ssue to the Pulsegs & Edible Ouls
(Storage Conirol) Order, whuch was
notified on 30 September 1977 in exer-
o5 of the powers ronferreg oo ibe
Central Government by Section 3 of
the E.sential Commodities Act, 1955.

This Order prescribed mnrer alin the
maximum lmts of stocks that could
he held hv wholesalers and ietailers
in respecy of pulses, edible mls and
vanaspati. As for pulses the stock
limits prescribed were 500 quintals for
wholesalers for all pulses taken toge-
ther angq 25 quintals for retailers for
all pulses taken together Regarding
edible oi1ls, the stock limits for whole-
salers were 20p quintals and for re-
tailers 5 quintals, as for vanaspati the
limits were 150 guintals for wholesalers
and 5 quintals for retailers

A period of 15 days was allowed to
the stockists to give them time to dis-
pose of {he excess stocks that micht
have heen held hy them on the ¢ ite of
notificetion of the order Suhsequeni-
lv, on 14 October 1977, an amendment
was 1ssued exempting edible oils im-
ported from abroad from the purview
of the prescribed stock limits

The Stock Control Order was 1ssued
essenf1aliy as a de-hoarding meastire,
considering that large stocks of com-
modities were being held by dealers,
anticipating an Increase in prices The
ceilling himits were kept inteniionally
low with a view to ensuring that the
cornered <iocks came ou{ open into
the supoly stream quickly, thus im-
proving the availability position and
reducing the prices. The Government
had intended to make suitable modi-
fications to the limits and also to rro-
vide for distinction between larger nnd
smaller consuming centres after suffi-
clent time had elapseq for the comple-
tion of the de-hoarding operation.



251 Amendt to Pulses NOVEMBER 21, 1977 uond Edible Oils

[Shrn Mohan Dhana)

Meanwhile, varlous representations
were received from several agencies,
including State Governments, suggest-
ing modifications to the Order, mamnly
on the plea that the stock limuts pre-
scribed were on the low side The
validity of the Stock Control Order and
that of the Mustard O1l (Price Control)
Order, which was promulgateq simul-
taneously, were challenged before the
Bupreme Court of India on 12 October
I should hike to inform the Hon ble
Members that the Government would
have prefurred to await the decision of
ithe Sunreme Court before announcing
modifications to the Stock Control
Qrder which the Government were con-
templating However argumeits ave
sl being heard by the Supreme
Court and 1t may take some more fime
before 1its decision 1s known Mean-
while khari crops have started arnv-
ing 1n the market Under these circum.
stances the Government, anxloug that
on no score should the supply line from
the pruducer to .he ccnsum r be in-
terrupted and that no alibi 1s left for
some elements in trade to disrupt the
supply channel have now decided to
promulgate , modified Order with
higher stock lumits prescribed for re-
latively high population centres and
notified primary mandis Further oil-
seey dealers and mllers are alsn being
brought under the discipling of «fock
holding Also relief 18 being provided
to the small retailers by raising the

Order (St) o

minimum stock for taking out & leen-
ce This Order will come into effect
from today The mam features of the
new Order are as follows

(i) The new Order prescribes stock
limits for edible oilseeds as well, m
addition to pulses ang edible oils in-
cluding vanaspatl

(1) Under the provisiong of the
earlier Order any dealer in pu.ges or
edible oils having a stock exceeding
5 quintals of all pulses and/or 5
quantals of a'l edible oils nciuding
vanaspati required a liecnce The
new Order has increased the mini-
mum stock hmits to 10 quintals of all
pulses Sumlarly a mummum stock
amt of 30 quintals for all edib'e oil-
seeds has been laid cown

(n) In the new Order different
slock Limits have been prescribed for
the wholesaler and retailer for vari-
oug categories of cities For this pur-
pose citles have been divaded into
three classes category ‘A cities hav.
ng a population of 10 lakhs and
above category ‘B’ cities having &
population of 9 lakhs and above and
cities which are Capitals of States
and catcgory ‘C' cities which would
cover all other cities or towns

(1v) The stock umits prescribed

for the three categories of cities are
as follows

Stock limitsin

Category of cities Qtls n :_h: case
ol
Whole- Retailer
saler
(1) Pulses . Category ‘A’ cities 1000 50 All pulses taken
Category ‘B ciues 750 40 b together
Catrgory ‘C ritics 500 30
1} F lible onls mcluding hydrogenated [ Category ‘A’ cities 8oo a5 ) All edible oils
f v;'un‘;lr“:nl! e * G:tegovy ‘B’ cinies boo 15 \wmcluding hy-
Category "C' cities 350 10 drogenated ve-

(m) Edible ortsreds .

*A' orties 1500 160

Category ‘B’ citiex 1000 75

Category ‘C' cities
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(v) The exemption now applcable
to imported edible oils wall apply
also to edible oil seeds imported from
abroad,

(v1) The new Order exempts any
commission agent from the purview
of the ceiling Limits prescribed for
pulses and edible oilseeds provided
that he does not retain with hum
any such goods received by hum for
more than 15 ddys from the date of
receipt of the consignment This time-
Iimit of holding 1g prescribed to en
sure uninterrupted turnover Ths
exemption will not however apply
to stocks of edible olls including
vanaspati

(vin) The new Order also places
the wholesalers in primary mandis
namely those centres where the far-
mers make first point sale of theiwr
produce of pulses and edible oilseeds
on a difterent footing Stock limits
for these mand: centres would be the
same 18 those prescribed for cate-
gory A cities The hst of such n an-
dis 15 to be notified by the resvective
Stale Governments This exemption
will come into effect only atter the
§ ate Governments have notified the
Iist of such mandis

(vi1) In the earher Order there
wag no stock Limit prescribed for
producers namely persons carrylng
on the business of milling pulses Or
cxpelling or extracting edible oils

were only required to furnish
forimghtly stock returns if the stocks
held by them exceeded a specified
limit The present Order brings the
m Uers under greater disciphme Acc-
ording to the new provisions no pro-
ducer of mustard o1l can have at &
time 1in hig possession a stocy of
mustard seed exceeding one-twelfth
of the seeq used by hum in the vear
ending October 1977 The mller can-
not hold the finished stock namely
mustard ofl 1n a quantity exceeding
1/24th of s production n the pre-
ceding year (18 days production)
The same Hmitg wil] apply to millers
of pulseg also

Andhra Pradesh (8t)

(1x) As for mills producing edible
olls other than mustard oil, the pos-
gession of stock of ollseeds has been
limited to one-eighth of the oilseeds
used during the one year ending Oc-
tober 1977 The stock of finished pro-
ducts cannot exceeq 1/12th of his
production during the preceding year
(one month’s production)

(x) The new stock Lmtg would
become operative from 6 December
In other words dealers who have
stocks 1n excess of the prescribed
Limits will have a fortmight time to
dispose them of On the last day of
this time-limit any dealer having
excess stocks shall inform the Col-
lector indicating the excess stock held
by lim That excess quantity shall
be disposed of by the dealer mn ace-
ordance with the directions given by
the Collector

1220 hrs

STATFMENT RE T10SS O HUMAN

LIVES AND DAMAGE TO CROFS

AND PROPERTY DUF TO CYCLONE
IN ANDRA PRADESH

THF MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH) Sir wilth a sense
of great sorrow and  heartfelt
sympathy 1 rise to state that there
has been heavy loss of human lives
crops and proper'y due 1o cvclonic
storms in the coasla] districts of And-
drapradesh

Sir you will recall that in my state-
ments made m the Lok Sabha on the
168th November 1977 and in the Rajya
Sebha on the 18th November 1977 I
had indicated in conmection with the
cyclonic storm m Tarmil Nadu that the
Meteorological Department had fore-
east another cyclonic storm of greater
intensity to strike Tarml Nadu coast
on 16—18 November 1977 affecting



